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IN THE CENTRAL.ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

Regn.No. 1, 0A-427/91

2., CAp-836/91,and
./o} 1535/91

1. Shri Ombir Singh )
//h’l Prashadi Lal o))
QV §hri Gora Dassed oy

Union of India through
the Secretary,
Ministry of I &8 &
Cthers \

or the Applican ts
For the Responden ts

CORAM:

Date of decision: 6,3,7992

soee AppliCants

Versus - 0T

ceve Respondents

Shri T.C, Aggarwal, Advocate

Smt, Raj Kumari Chopra, Advocats

The Hon'ble Mr. P.K. Kartha, Vice Chairman(J}

The Hon'ble Mr. D.K.Chakravorty, Administrative Member

1. ‘Whether Reporters of local papers may be allowed
to see the Judgment'?;(y,. ‘
. 2.7 To be referred to the Reporters or not” 7\/\9
JUDGMENT

(of xhe..ﬁgnch delivered by Hon'ble Mr. P.K. Kartha,
/& ASKTativ, TN Vice ‘Chairman(J))
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Z. The applicants in these agpplications hzve worked as

o / . ) : : P
‘casuz] labourers in the Directorate of Advertisirg & Visygal

Publicity under the Ministry o? Information & Broadcasting,

_They are aggrieved by the imsugned orders of their termination
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and‘have sought for their reinstatement, requlal isaticn

- gnd consequehﬁial bqnefits.

T, The applicant in CA-427/91 has stated that he has

worked &s Clase IV employee from 2,4.,1886 to 31.12.1990.
Jith some braeaks in betueen, The applicént fn OA-836/91

‘has stated thz2t he has uorked from 30.5,19€% 28 Class IV

encloyee, The aoplicantsin CA-1535/91 have stated that

they have worked continuously from 1982,

-
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4, The respondents have denied the above version of

‘ the aaaliCants; Accordiﬁg to th;m, the applicants in
thece a:pliCatiuns have not worke? for 240 days in tuo
consecutive years. Houever; they hzve not produt ed any
documaniary evidence in support of their version, Their
stand is that ths 2pplicants were engaged as dajly-uwagers
.érom time to time,

5. The applicants have contended that the respondents

tave retained the services of saveral persons junior to them,

vgﬁﬁ ‘ﬁ27791 y @n jnterim order uzas nassed on 19,2,91
qf?sqoﬁﬁéﬁt No,1 (Ministry of Information & Sroad-
;ngage the applicsnt as casual 1=bourer if

ahle in zny of their of fices,in preference
to his juniors, 1In UA-E36/S1, an interim order ues gassed

on 11.,4,1951 dirgcting the respondents to maintaib status égg
2s regards the continuance of the epplicant as.a casual

lasourer zs of tha- date, No interim order uss paseed in

CA-1535/91, x

00053..’




. IUe have carsefully gone throujh the records of

these cases and have considered the rival contentions,

The QQQSticn relating to the regularisation of the

services of rasual employees of the Ministry of Information
and Broadcasting haé been considered at length in the
judgement of this Tribumal dated 5,3,1991 in DA=2056/90
.(Shri Nand Klshoré & Others Vs, Union of India through

the Secretzry, Ministry of Information & Broadcasting &
Rnother). In éhe said judgenent, the Tribunal has
e;pressed the opinicn that ths appliCaﬁts who had worked
for more than two years as casual 1abbu§ers, deserve to

be concidered for regularisztion of their services,
ignoring the artificial bresks in their service, In this
respect, the Tribunal folloued itse aarligr decision in
'D.E. Tiwari &.Dthers Vs, Union of India & Anothar, 15¢0 (3)
SLZ (CAT) 94 and Raj Kzmal & Cthers Vs, Union of India,
790 (2) SL3 (CAT) 169 to which both of us ‘are parties. In
‘éaj Kamal's caee, Wwe had held that for the purpose of

regularisation of casual laboufere, the Union of India

as a single unit, The Tribunal rejected

/\F'?“ <, .
citébtion»bf the respondents that the Publications

L51éh 1n Uhlch the applica ts had worked, could not
‘angmaioyﬂent to them, Following the ratio in Raj

Kamal' e casa, Nand Kishore's case vas “ispos ed of uith

certain ords.c and directione which are sgqually relevant

for the disposal oFc;Zj/igplications before us,
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€.  Accordingly, the ap:i;caﬁions are dispoced of
uithithe following orders and d;recgions:-

(i) e Bire;t.tbat such of those applicants Qhose
services have baen terminated, shall be
re-engaged as casual lzbourers in thg regular
wacancies in the postsof Sroup 'D' arising
in the Ministry of Information and Broadcasting,
including its offices in Delhi and consider
their regularisation in such Vacanéies.

| (ii) In case, no vacancies exist in the Ministry of

1 & 8 znd its officaes in Delhi, the applicante

should be adjusted agzinst @hé vacsncies of

Group i staff i; other ministries/departments/

attached/subordinate offices for appointment in

accordance With the scheme to be pr epared, as
A

mentioned in para.2iof the judgement in Raj

Kamal's cass.

(iii) The respondents afe directed not to induct fresh
recruits as casual labourers thro#gh Employment

Exchénge er othervise, overlooking the prafer en-

tial claims of the apolicants,

(iv) The emoluments to be given to the apolicents
7. »°8I1Y their regularisation, should be strictly

P
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4 @ngaccordénce with the orders and instiuctions
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After tgeir regularisation, they shall be

paid the sgme pay and allovances as admi ssible

to regular employees'belonging to Group 'D!

category. -

(v) The interim orders passed in the cages menticned
. dove, are hereby mzde ahsolute.

g, The.épplications are disposed of on the above lines.
The respondents shall comnly with the above directions
uithin a period of three months from the date of communication
of this order. There will be no order as to costs,

Let a copy cf this order be placed in all the three
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cnce files.

et e T L s T S Y & -
| {D. K. Ch@<ravord§) (P.K, Kart-.ha}-l
).

Administrative Member Vice-Chairman(Judl,)




